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SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s).1811-1812/2022

VALLAL RCK Appellant(s)
VERSUS

M/S SIVA INDUSTRIES AND HOLDINGS LIMITED & ANR. Respondent(s)

(IA No0.33162/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.33163/2022-EX-PARTE STAY )

Date : 11-03-2022 These appeals were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE L. NAGESWARA RAO
HON'BLE MR. JUSTICE B.R. GAVAI

For Appellant(s) Mr. Mukul Rohatgi, Sr. Adv
Mr. K.V. Vishwanathan Sr Adv
Mr. PH Arvind Pandian Sr Adv
Mr. Ankur Kashyap AOR
Mr. Ajith S Ranganathan, Adv
Mr. Rohit Rajershi, Adv
Ms. Narmadha Sampath, Adv
Mr. Aman Bajaj, Adv
Mr. Aadarsh Prakash, Adv.

For Respondent(s)
UPON hearing the counsel the Court made the following
ORDER

Issue notice.

In the meanwhile, there shall be stay of the
impugned judgment dated 28.01.2022 passed by the
Hon'ble National Company Law Appellate Tribunal,

| | Chennai Bench, Chennai in Company Appeal (AT) (CH)
gﬁ%%?ﬁ (Insolvency) Nos. 211 & 212 of 2021.
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